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PAPERS LAID ON TH » TABLS 
A u m m b r  t o  t b *  Mxmauu. Com—

accommodation to the extent available 
is, however, provided to  employ — of 
the Manipur Administration.

Sabotage in Jammu and Kashmir

1«M. Shri Bangaana: Will the Minis­
ter of Home Affairs be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news 
"Orders to blow up Indian Vehicles” 
published in the Hindustan Times, of 
the 21st November, 1957; and

(b) if so, the reaction of Govern­
ment to iff

The Minister of State la the Minis­
try o f Heaae Affairs (Shri Datar): (a)
and (b). Yes. The case is under in­
vestigation by the State Police and it 
would not be in the public interest to 
give details at this stage.

N an  Hostile* la Manipur

MtS. Shri L. Achaw 8in*h: Will
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that one 
sub-inspector of police and one 
constable of the Intelligence Branch 
of the Manipur Police detailed for 
duty in the Naga villages in the 
Interior hills of the Tamenglong sub. 
division otf Manipur have been 
kidnapped by Naga hostile*; and

(b ) iS so, what steps are being 
taken to And out the "r,iT ir>g police 
personnel?

The W atster o t State la the Mfarts- 
try at B « s »  Affairs (8hri Datar): (a) 
One Assistant Central Intelligence 
Officer and one constable at the Sub­
sidiary Intelligence Branch, who left 
Tamenglong on a short tour to  Thilon 
end Jaate, have not returned to their 
headquarter for the last three weeks 
aad are mi—ing

(b ) Several search parties have 
been atnt and enquiries instituted 
through various sources.

vanott aks D m u n n n t  R ou s, IMS 
IS hrs.

The Mlaister at Minus aad OD
(Shri K. D. Malaviya): I beg to lay
on the Table under Section 10 of the 
Mines and Minerals (Regulation and 
Development) Act, 1948, a copy of 
Notification No. S.R.O. 1745 dated the 
13th August, 1955, making certain 
amendment to the Mineral Conserva­
tion and Development Rules, 1988. 
[Placed in Library, See No. LT-4S8/ 
57]

N ototcation  navn> u m n  tbs 
Central Sa u s  T ax  A ct

The Depaty Minister ot Finance
(Shri B. R. Bhagat): I beg to lay on
the Table under sub-section (2) of 
Section 13 of the Central Sales Tax 
Act, 1956, a copy of Notification No.
S.R.O. 3813 dated the 16th November, 
1957, making certain amendments to 
the Central Sales Tax (Registration 
and Turnover) Rules, 1957. [Placed 
m Library. See No LT-487/57J

P a r l i a m e n t a r y  C o m m i t t e d —  
S d m m a r  o r  W ork

Secretary: I beg to lay on the Table
a copy of the “Parliamentary Com­
mittees—A Summary of Work", per­
taining to the Second Session of the 
Second Lok Sabha. [Placed m Libra­
ry. See No. LT-438/57]

MESSAGES FROM RAJYA SABHA 
Secretary: Sir, I have to report tha 

following messages received from the _ 
Secretary ot Rajya Sabha:

(i) “In accordance with the 
provisions o f rule 128 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha,
I am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 9th Decem­
ber, 19S7, agreed without any 
amendment to the Opium Laws 
(Amendment) Bill, 1987, which 
was passed by the Lok Sabha at 
Us sitting held a s  the 3M» Xor> 
ember, IK T .




